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Heard Mr,E.K,Mishra,earnd Cunsel ajearing 

fr the Applicant and Mr. J.K.Nayak,Le-arned Additinel 

Standing Cunse1 appearing for the I sL.Ofldt5 and perused  

the records, 

crievance of the Applicant for providing 

employment on compassionate grnund, having eei rejected 

and communicated in Memerandum dated 5th Faruary, 2002 

under .nnexure71  he has filed this Original Aplicati.n 

under sCtin 19, of the Administrative 2rióunals Act, 

1935 fr uashig the •rer of rejecti.n under Afliexure.7 

with a directi'n to provide emp1oyit assistance to the 

Applicant on CompaSSirnate grounds, 

FaCt as revealed from the Original Application 

is that the father of the App1ict,areathed his last 

remturely while in service on 26.11.1.999.It has $e&i 

averred óy the Applicant in his original Application that 

the deceased left •ehind his old mother, widow and the 

AppLicaflt and as the family is in dire and accute distress 

cOnditiri,after the death of the sole dread earner of the 

family, he applied for providing employrt assistance 

in his fajour in order to remove the distress cnndition. 

But it is the case of the applicant that without considering 

his case in a rightful manner, the sesp'ndtS rejected 

the said frrayer of the applicant under Annexure-7. 

4, 	 RS?0nd1tS have filed their counter. In the 

Counter it has •e1 disclse 	y the es ndit5 
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the Applicant is the third sn af the deceased G.Uranga 

chran Dalai.The eldest sn sri .amesh ch3ndra Dlai is 

already eml, ed as a Junir Clerk in the Gsvernment 

!3ys High Sch ,Bhuneswar and the sec•nd s.n sri Suóash 

Chndra jalai is serving as a Junir mgineer ((--ivil) in 

the D.a.D..'.at Rayagada.rhe mother of the Applicant is 

receiving . 2,750/- per month,as family pension and 

there is no unmarried claughter.1t has •eefl Specifically 

averred •y the Rescndts that all of them are staying 

together Jint1y.It has further *een disciesed iy the 

ResPr1dts that after receipt of the 	licati,n for  

appeint&t, the matter was enquired into and since it 

was found that there is no financial hardshi,the crievance 

of th5 a?p1icnt was rejected and cemmunicated to him wide 

erder under Aunexur7. 

I. 	Applictnt ey filing rejoinder to the ceunter of the 

eSorld&its has disciøsed that the two sons are staying 

separately and,as such they are net lecking after the 

Applicnt anl his nther3ut no conclusive and unimpeacha.le 

materials have oeen placed on recerd showing that the two 

)rothers of the AppliCnt are staying Separately or the 

family is in disttess ccndition.As the family is net 

residing in the native village,the certificate granted 

y the village Sarapanch(relating to Searation of the  

family) is not acceptacle. 

9. 	It is werthwtiLe tomention here that the very 

jeCt of the scheme for providing eml.ment lAssistan f 
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on compassionate ground, is to remove the distress condition 

of the family Of a Goverrlmt Servant dying in hames or whAill  

is retired on medical grounds,there.y leaving his family 

in penury and without any means of livelihoed.This ig,however, 

not an alternative mode of generating emp1o'ment.rhis can 

only öe extended where the family is in mdi 	t condition 

and deserves immcdlate asslstflce for relief from financial 

destitutlon.rhe .esj.'°ndents1 in this case,aftor making 

thorough eflcUiry consciously came to the conclusion that 

the fami1 is not in an indigent cOn(Iition and this Triunai 

is not competent to make a roaving enc,uiry in order to find 

out 'Lhe truth or otherwise of the assertion of the esond&its 

that:Al the family rnemrs are staying jointly7 more so in 

aosace of any documentary preof..Furthet more with regard 

tC the decision of the  Res?OfldertS that the family is not in 

indigent condition does not appeal to the Conscience of the 

judiciary to ee a wrong one. 

11. 	In the said premises,I find no reason to Interfere 

with the decision of the Resondents, and, therefore this 

Criginal A#plication is dismissed being devoid of any 

merit.N, cstg. 
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